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ORDER (ORAL) 

 

By Mr. V. Ajay Kumar, Member (J) 
 

 

 When this CP taken up for hearing, it is submitted by both the 

counsel that in a writ petition filed by the respondents against the 

orders of this Tribunal in O.A. No. 4588/2015, the Hon’ble High 

Court of Delhi has granted stay.  

2. In the circumstances and in view of the stay orders of the 

Hon’ble High Court, the CP is closed and notice is discharged. 

However, the petitioner is at liberty to avail her remedies, in 

accordance with law, once the stay is vacated or the writ petition is 

finally decided. No costs. 
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